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V 1 CENTRAL AOniNlSTRATIVC TRIBUNAL

PRINCIPAL BENCH : NEU DELHI

Neu

1. O.A. No. 996/1993
O.A. No. 157/199A

3. O.A. No. 492/1994
4. O.A. No. 629/1994

Delhi this the 22hd day oT rTarch,1995,

Hon*! ble Mr. Justice S.C. PHathur, Chairman
Hon'bleMr. P.T, Thiruyengadam, flemter (A)

/

1. O.A. No. 996/1993

1. Shri Amrit Lai,
S/o late Shri Kharati Lai
resident of C—lst—2, Lajpat Nagar,
Neu Delhi.

\ Presently working as Under Secretary,
Ninistry of Defence,

i . ^ South Block,
, Neu Delhi.
1

2. Shri A.P. Pandit,
S/o Shri J.P. Pandit,
resident of 481 Laxmi Bai Nacar,
Neu Delhi.

Presently working as Under Secretary,
Clinistry of Defence,
South Block,
Neu Delhi.

3. Shri B.P. Singh,
s/o late Shri B.S. Pundhir,
resident of C-4G Plat No. 20-A,
Danakpuri, Neu Delhi,

i ' Presently working as Under Secretary,
V Ministry of Defence,

C II Hutment Block,
Neu Delhi.

4. Shri Des Raj Sharma,
s/o late Shri Nathu Ram,
resident of 63 South Anarkali Extension,
Delhi-51.

Presently working as Under Secretary,
Ministry of Defence,
Sena Bhauan,
Neu Delhi.

5. Shri Sachindra Sharma,
s/o Shri Prabhakar Sharma,
Resident of DG-841, Sarcjni Nagar,
Neu Delhi.

Presently working as Under Secretary
Ministry of Defence,
Sena Bhauan,
Neu Delhi.
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6. Shri S.L. Tripathi,
S/o Shri R.T. Tripathi,

New^Delhi"^ Raksha Kunj, Pachiro Vihar,
Presently working as Under Secretary.
Ministry of Defence,
Sena Bhavan, '
New Delhi*

7* Shri \l,3, Menon,
S/o late Shri M.T, Menon,
Resident of B-15/2B4, Lodhi Colony,
New Delhi*

Presently working as Under Secretary,
Department of Civil Aviation,
Sardar Patel Bhawan,
New Delhi*

8* Shri Subhash Mehtani,
S/o Shri G#D» Mehtani,
resident of 23/208, Lodhi Colony,
New Delhi* '

/

Presently working as Under Secretary,
Ministry of Home Affairs,
North Block,
New Delhi*

9, Shri E,B» 3ain,
S/o late Shri P.C. Jain,
Resident of 236 Laxmi Bai Nagar,
New Delhi*

Presently working as Under Secretary,
Ministry of Home Affairs,
North Block,
New Delhi,

10, Shri S, Soundarrajan,
s/o,Shri k,G, Srinivasan,
Resident of G-2305, Netaji Nagar,
New Delhi-110 023.

Presently working as Section Officer,
Ministry of Home Affairs,
North Block,
New Delhi,

11* Shri P*R.A, Lalal Das,
s/o late Shri P,A, Rockey.
ResidBnt nf 'lalifii Canna*Resident of •Lalita Sapoa* A 54,
Sector 15, N0IDA-201301*

Presently working as Section Officer,
Department of Company Affairs,
Shastri Bhawan,
New Delhi*
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12o Shri Ll«0. Bhargava,
S/o Shri Yog end re Nath,
Resident of Flat No. 16, Pocket I, Block G,
Naraina Uihar,
New Delhi-110 028.

Presently working as Section Officer,
Union Public Service Commission,
Cholpur House,
New Delhi.

13. Shri Girish Kumar,
S/o Shri Hardyal Shad,
Resident of C-IA, Satyawati Nagar,
Ashok Uihar,
Delhi-110 052.

Presently working as Section Officer,
Department of Civil Aviation,
Sardar Patel Bhawan,
New D 'hi.

\ 14. Shri P.P. Singh,
s/o Shri 3agir Singh,
Resident of B3-24 (Uest) Shelimar Eagh,
Delhi-110 C52.

Presently working as Section Officer ,
Department of Civil Aviation,
Sardar Patel Bhawan,
New Delhi.

15. Shri 3ai Prakash,
s/o Shri P.l*!. Garg,
Resident of AB 55, Hianwali Nagar,
Rohtak Road,

.. ^ • Delhi-110 041.

Presently working as Section Officer with
Department of Industrial Development,
Udyog Bhavan,
New Delhi.

C 16. Shri O.P. Rastagi,
s/o Shri U.S. Rastagi,
Resident of CC 49A, Hari Nagar,
LIG Flat, New Oelhi-110 064.

4

Presently working as Section Officer,
Department of Bio-Technology,
CGO Complex, Lodi Road,
New Delhi. ,

17. Shri Sanjiv Chakravorty,
s/o Shri S.B. Chakravorty,
607 Block No. 2, CGO Complex,
Lodi Road, New Delhi—110 003.

Presently working as Section Officer,
Department of Bio-Technology,
CGO Complex, Lodi Road,^
New Delhi.
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1B, ShriKuldip Singh,
S/o late Shri Jaswant Singh-
Resident of UZ 281 Street No. 16.
P.G. 3anakpuri,
New Delhi-110 OSBo

•:r.'.'^'.

•i.v

Presently working as Section Officer.
Departrr.ent of Civil Aviation,
Sardar Patel Bhauan,
New Delhi. i, w ..

Applicants• • •

(By Advocate : Shri Sagar Chand Gupta; and
Shri B.T. Kaul)

1.'

l/s.

Union of Indi.u,
through Secirstary.
Ministry of Personnel,
North Block,
New Delhi.

/

2. Union Public Service Commission,
through its Secretary,
Dholpur House,
Shahjahan Road,
New Delhi,

(By Advocate ; Shri ffedhav Panikar, Respondents

2. C»A. No. 157/199<1

1. Shri B.D, Sharma,
S/o Shri S,D, Sharma,
R/o 235 Dhruva Apartments.
Behind Mother Dairy, Delhi,

2.

Presently uorking as Under BecretarvUnion Public service Co«issro^r
Dholpur House,
New Delhi,

Shri Ram Gopal,
S/o Shri Sahdev Prasad,
Resident of a-23 Raksha Kunj,
Paschim l/iha- ,
Retired as Under Secretary,
Ministry of Defence,
New Delhi,

3» Shri S.P, Tripathi,
S/o Shri O.P, Tripathi,

Neu^OelSif "aJnagar Palam Colony,

£>

Presently working as Under Secretarv
Ministry of Defence, South Block, *
New Delhi,

(By Advocate: Shri G.D. Gupta: ; j
ShriO.C. and Shri OJ>J<hokha)

' / • - U \ »
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Vs.

Union of India, _
through the Secretary to the Govt. of India,
ninistry cf Personnel & Training, Pensions
and Public Grievances, Dept. of Personnel and
Training,
North Block,
Neu Oelhi-110 001.

Union Public Service Commission,
through its Secretary,
Dholpur House, Shahjahan Road,
Neu Delhi-110 031.

Shri Shashi Bhushan,
Deputy Secretary (UAKAF),
Ministry of Welfare, Room 631 'A* Uingh,
Shastri Bhauan,
Neu Delhi.

\
4. Shrimati S. Narendra,

Asstt. Financial Advisor (B),
Ministry of Defence, Room Nc. 21,
South Block,
Neu Delhi.

•b

5. Shri S.K. Uerma,
Under Secretary,
Ministry of Welfare,
Room No. 642 Shastri Bhauan,
Neu Delhi. ... Respondents

(By Advocate: Shri G. Ramasuamy uith
Shri Rohit Mathur and
Shri Chandersekharan, Addl.
Solictor General)

3. O.A. No. 492/1994

Dr. D.B. Singh,
Under Secretary to Govt. of India,
Ministry of Lau and Justice,
Room No. 411 * A* Wingh, Shastri Bhauan,
Dr. Rajendra Prasad Road,
Neu Delhi-110 OQl. ... Applicant

(In Person)

Vs.

Union of India,
through the Secretary,
Ministry of Personnel,
North Block,
Neu Dslhi'-i1G Q01,

V
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2. U"ion Public Service Commission,
through its Secretary,
Oholpur House,
Shahjahan Road,
New Delhi.

Shri Ararit Lai,
Under Secretary,
Ministry of Defence,
South Block,
New De^hi.

4. Shri A.P. Pandit,
Under Secreta:y ,
Ministry of Defence,
South Block,
New Delhi.

5. Shri B.P. Singh,
Under Secretary,
Ministry of Defence,
C II Hutments Block,
New Delhi.

. . • - ' ••- •'•.. •-
'' - .••• •'"v'

•'• ' ••'. ••

/

6. Rajinder Mohan,
Assistant Financial Adviser,
Ministry of Defence (Finance).
South Block,
New Delhi. .• Respondents

(By Advocate

0»A. No. 629/1994

Sh.Midhav Panikar
Sh P X .Vohra
Sh .0 .P JChokha

1. Shri Surjit Singh,
Under Secretary,
Freedom Fighters Division,
Ministry of Home Affairs,
Lok Nayak Bhawan,
New Delhi.

2.

3.

4.

Shri Labh Singh Chans,
Deputy Land and Development Officer,
Ministry of Urban Development,
Nirman Bhawan,
New Delhi.

Shri Suresh Pal,
Under Secretary,
Planning Commission,
Yojana Bhawan,
New Delhi.

Shri S.K. Werma,
Under Secretary,
Piinistry of Uelfare, Shastri
New Delhi.

Bhawan,

.... 7(
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Shri rt.C. Luther,
Under Secretary,
Ministry of Steel,
Udyog Bhauan,
New Delhi*

Shri B.S* Negi,
Under Secretary,
Ministry of Industry,
Udyog Bhauan,
Neu Delhi*

Or* Tarsem Chand,
Research Officer,
Planning Commission,
Yojana Bhauan,
Neu Delhi*

Shri S*L* Meena,
Under Secretary (v/igilance),
Department of Post,
Dak Bhauan,
Neu Delhi*

9, Shri Ramu Gupta,
Section Officer,
Ministry of Mines,
Shastri Bhauan,
Neu Delhi*

(By Advocate: Shri x
Shri Rohit Mathur)

Vs.

A-

Applicants

1 .

2 .

( r X

3

Union of India,
through the Secretary,
Ministry of Personnel,
North Block,

Union^Pubiic Service Commission
Secv Dholpur House,Shahjahan Road,Neu Delhi
Amrit Lal'under Secy .,f)inistry of Defence,
South Block, Neu Delhi .
A .Pandit, Under Secy, Ministry of
South Block, Neu Delhi.

4 .

5 .

6 .

.Singh, Under Secy,Ministry
Crll Hutmehts, Neu Delhi.

Rejender Mohan, ^ *0 ., Ministry
South Block, Neu Delhi .

(BY Advocate: Shri Madhav Panikar
Shri D £ .Vohra
Shri 0 .P JChokha

I
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of Defence

of Defence,
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Hori*ble f1r« Justice S.C. Wathur. Chairman ^

The dispute in this bunch of Original

Applications filed under Section 14 read with Section 19
. c. - • - ' •

of the Administrative Tribunals Act, 1985 (No. 13 of

1985), for short Act, relates to seniority of Section

^ Officers in the Central Secretariat Service, for short

CSS, governed by the Central Secretariat Service

Rules, 1962, for short Rules, framed in exercise of the
I

. ;

power conferred- by the proviso to Article 309 of th^

Constitution. The contending parties^are officersX

directly recruited to the post and officers pronioted

to the post from the post of Assistant.

2* The present is not the first litigation

between the two groups of Section Officers. The

litigation has history which will be referred to

hereinafter. In the last round of litigation which

went upto the Hon*ble Supreme Court, their Lordships

have in their order dated 13,7.1990 passed in SLP (Civil)

Nos. 15250, 14964, 16610 of ,1938 connected with Ulrit

Petition No. 14/89 noted that public officers were ^bre

in Court than in their offices and had hoped that the

litigation before them would be final between the parties.

In that hope the cases before their Lordships were kept

pending and directions were issued to the Government

for updating/modifying the seniority list. In compliance

with those directions, the Central Government in the

flinistry of Personnel issued Plemorandum dated 29.1.1993

annexing therewith what is claimed to be "Common seniorit]

list of Section Officers updated to 1.7,1990 for purpose

I ••.o.9/*
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of promotion to Grade I of CSS in compliance^ the
supreme Court's order dated 18.8.1992-. This seniority
list is the subject-matter of the present litigation.
The ppomotees and the direct recruits both find fault
with this list. Thus, the litigation goes on and the ,
hope of their Lordships • is'-belied. -^Officers of
the Government continue to throng the Court room,

3, Applications numbered ,996/1993 and 157/1994 have been

filed by the proraoteec officers while the applications
numbered 492 and .59/1994 are on behalf of the directly

recruited Section Officers. As indicated hereinabove the

^ dispute of seniority ha«? history. ,A feu pages of this
history deserve: reading, but first the structure of the

service and the rules governing it may be seen,

4, The CCS is broadly classified into two

i categories:
!

1 (1) Central Civil Service Group A; and
i • . .

I (b) Central Civil Service Group B (Plinistsrial),
i . '
1

j j The former category comprises - (i) Selection grade

(Deputy secretary to the Government of India or oquivalent),

and (ii) Grade I (Under Secretary to the Government of

i , ; India or equivalent), and the latter comprises - (i)

Section Officers Grade,, and Cii) Assistants Grade.
\ « ' .
1 The lowest grade in the service is that of Assistant, Thero
i

are two sources of recruitment to this grade —{i) Direct

through Union Public Service Commission, for short

Commission and (ii) promotion from Officers of the

Upper Division Grade. The quota for each aourcs is

50^ (See Rulefs),

So The next higher grade is Section Officero For

appointment to this Grade also there are two sourcoo

V ...10/-
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,(1) dirsct through Commission and (2) jpromotlon
through Assistant Grade, Earlier one-sixthV pf
the vacancies were to be filled by direct rocruitment ,
and the remaining by promotion (See Rule 13), By

notification dated 10.2,1982 the proportion has bean

changed; dne^sixth. has been replaced by one-fifth>.

Section Officers grade is the feeder channel for

promotion to the next higher Grade I which comprises

the post of Under Secretary to the Government and

"equivalent post. Recruitment to Grade I is made

exclusively by promotion from two sources viz,, J-
- (i) section officers and (ii) Permanent 0fficer8)tof

Grade A of the Central Secretariat Stenographers'Service,

In the present case we are not concerned with the latter

source and therefore no ,further reference is required

to be made about that source. The post next higher

to Grade I (Under Secretary) is the Selection Grade

which comprises the post of Deputy Secretary and

equivalent post. In the present case no further

reference is required to be made in respect ov the

post of Deputy secretary and the equivalent post^ <xs

the dispute is confined : to promotion to the Under

Secretary Grade,

6, As mentioned above Section Officers Grade is

the feeder channel for promotion to the post of

Undeir Secretary, For promotion to this post^it is

necessary that there should be proper fixation of

seniority of officers in the section Officers Grade,

Fixation of seniority therefore became a contentious
j

issue leading to rounds of litigation, A peep into

this litigation has become necessary because it was

argued on behalf of one group that the controversy

,,,,,,11
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raiSBd in tha present proceeding is "o lort$er
open, the same having been settled finally by tho
orders of the suprerae court in the earlierut us examine these UUgations. the controversies taiaed/

and the judgements passed by Their Lordshlpso

7, In the year 1983, a list of promote© and
directly recruited Section Officers was prepared

by the Administration, This list, it appears, was
claimed to be seniority list, its legality was

challenged by some promotee Secti-r^V officers, including
H.V. Pardasani through petitions undeiN Articl o 32

of the Constitution in which certain provisions of

the Statutory Rules were also alleged to be ultravires

of the Constitution, The claim of the petitioners

was that quota had failed as direct recruitment

had not been made in several years and therefore

seniority could not be fixed by applying the rota rule

^ px'escribed in Statutory Rules and had to be fixed

from the date of continuous officiation in the Grads,
(1)

By judgement and order dated 12,3,1985 these
petitions were dismissed by a three Judge, gench.

Some observations made by Their Lordships bear

reproduction* Regarding the scheme prescribed in

the Rules for fixation of inter se seniority

between direct recruits and promotecs, it is observed

in paragraph 12 (AIR) - "The Rules make detailed

provision for giving effect to the quota rule and

1. air 1985 S.C, 781 « 1985 Lab, I.C, 654 o (1985) 2

see 468 « H.U, Pardasoni etc,, Vs, Union of India

and Others,

,., .1 2/-
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since officers are draun fron two different aburcea,

provision has also been made for fixing their '

inter se seniority. The scheme does not appear

to be arbitrary and we are, therefore, of the

view that the Rules and Regulations intended to give

effect to the Scheme are not ultravires of either

Article 14 or Article 16.of the Constitution*.

Rejecting the petitioners^ claim that quota rule had

not been implemented and direct recruit vacancies of

several years were not filled . it has been

observed in paragraph 13 there is no material to 4

support the contention that the vacancies have not
P'

been filled up by following the prescribed quota**

(emphasised). Again in paragraph 14 it is stated

"on a reference to -the chart we are satisfied

that the quota rule has been implemented while

drawing up the eligibility list in accordance with

Rule 5(2)(c)(i) and (ii)." Thus, material grounds

-3 ,

on which the fixation of seniority was challenged

by the promptees were negativedn However, in the

penultimate paragraph of the judgement suggestion:
/ „

uas made to the Central Government "to streamlineithe

Scheme by a review of the Rules and Regulations so

that rancour and heart burning in the officers

may be reduced to the inevitable minimum in

the matter of implementation."

B. Prior to the prouncement of the above

judgement the Rules had been amended by notification
dated , The above judgement does not

maKe any reference to that amendment from which

it may be inferred that it uas not brought to the

notice of Their Lordships. The amendment uas to

take effect from 1.7.1985*

.V.r3/-
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9o On the same day viz*, J2*3Vt^65 Their Lordahipa

diemiesed another bunch of Urit petitions filed by cdrtain

promotee Aesietante (Karam Pal and Others) against

the fixation of their seniority vis-a-vis direct

recruits ahd:,the select list prepared for promotion

to Section Officers Grade. They had also desired

fixation of senioirty from the date of continuous

officiation in the grade. On the plea that quota

rule had not been observed and therefore rota could

not be implemented as the tuio uent hand in hand. Thei'

^ plea UBS negatived^,Their Lordships noticing that

d in 22 years since the enforcement of the rules direct

recruitment had not been held only in tuo years and

therefore quota rule had substantially been complied with*

(2)
This judgement also^does not refer to the amendment

notified on 10*2*1985*. Some significant observations

made in this judgement also bear reproduction* In

/T paragraph 18 at P-779 (aIR) it is observed "unless

there is any serious failure in implementing the

Rule and graUe injustibe is done to some individual or

to a group of officers, ue do not think it uould be

' proper to interfere with the working of tho scheme and

dislocate the inter se seniority of the officers in

these grades* No malafides have been pleaded nor has

any grave injusticebean established in the yrit
A

Petition Hairsplitting arguments, if accepted,

might indicate that some of the petitioners have not

been promoted to the grade of Section officers as and when

due* us are of the view that if there has been

I substantial compliance in implementing tho schomo

I under the Rules, judicial interference is not called fos'<»°'

2. AIR 1985 SC 774 - 1984 Lab* I*C. 592 a (1985) 2 SCC 457
Karam Pal and Others Vs. Union of India and Others*

e • o o .14/-
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10. In th« yeara 1984, 1985, 1986 and 1987

aligibility liata wera prapared for promotion

to Grade I (Under Secretary and equivalent).
This gave rise to the aacond round of litigation.
Amrit Lai and other proootee Section Officera

filed O.A. No. 1659 of 198? at the Principal Bench

of the Tribunal asserting that there was no cororoon

seniority list of Section Officera working in

various Ministries and Departinenta of the Government

but there were Ministry or Oepartment-ulse seniority
lists from which the eligibility lists had been

prepared and In the said seniority lists JLn variola

recruitment years slots were kept vacant on account

of non-availability of direct recruits and names of

direct recruits appointed much later, than the

appointment of promoteas were filled in those slots

which resulted in depression of seniority of the

promotees. In other words, it was pointed out th^

unfilled vacancies of one recruitment year were
i " • .

carried forward to subsequent years and gaps between-the

appointment of promotees and the direct•recruits

whose names were subsequently; introduced in th®

slots at times ranged from 7 to 9 years. On these

facts the claim of those applicants was that the quota

rule had failed and therefore fixation of seniority

by rotation of vacancies could not be resorted to

and seniority could be determined only by the rule of

continuous officiation in the grade; the Ministry or

department—wise seniority lists which were prepared

on the basis of quota-rota rule were thus defective

and since the eligibility lists were based on the

defective seniority lists,the former also

I

/

4-

.15/-
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euffeted ftoB le9»l *• ^
.«d that aco»»oh aacratariat l»vel aenio.rlpxa»..dtha „f contlnuoua officiation

lUt haaad oa tha ptlhcipU , w " '
in th. 9tada or Section Officera oae requiteTo prepared oerote preparlnq the eUqlhUltr I-
for promotion to the poet of Under Secretary

. t. They pointed out the prejudiceaquiualent poeta. Th y P rp.rino

which the promotae Section Officere were su
wa account of the fault, procedure adopted hy

department-uise scmlority
r Mo I After pointing outaligihiiity Uet for Grade I.

the prejudice they .prayed for the gr

'""Jrto prepare acommon aeniorit, Ust afreahassigning P'̂ '̂ ^^opndent 6f the cadre-uiseapplicants. rndepen^ent »J^^^ ^
reCruUe^uir^ined the service later
than the aPpHcanta;

b) to follow P'ihfSeterlinatiin"orthe
officiatxon xn nn\icants vis-a-wxs the
seniority «[". there has been a
direct recruxts be a^^ system
complete brea - seniority being
and gnd wiolative of Artxcle
iror^rcrnltuution-.

c) to PT«P»'®.®"rrade^I^o"th"cSS containingpromotion to ^rade^ ^gcj^its and promotee
the names of dxr ^ear to year basxs insection «""""a?^tit«y rujeej and
consonance wxth sca^u j

the direct recruitmentd) to ?ich remained unfilled for
vacancies the applicants
two years placed as their
and they ®^®^^®fj;^ Central Secretariatcolleagues in^ amendment dated 29th of
service in view
Decemberf iw*t o includino proraotionoconsequential benefitj^rncludjng P
pay etc. in accordance with the
rinciplfSrcLunScus officiation."

ooo^S/c
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>;11, iThe above Original;Applicition waa contOated
on behalf of the Union of India and oertain. directly
recruited Section Officers. ^The anchorsheat of
their defence was that the facts and isauas raised
in the case had already been decided and aettled by
the Supreme Court in H.U. Rardasani (Supra) and the
application uas barred by the principle of res
judicata. It uas also pleaded that the Judgement
of the Supreme Court uas binding upon the Tribunal
under Article 141 of the Constitution and therefore
t...e Tribunal uas not competent to deal uith the ^
issues, nou raised. The Tribiinal by its judgement
dated 31.8.1988 '̂̂ held that preparation of

/

eligibility list uas an annual exercise and publi
cation of each list gave rise to fresh cause of
action. It further held that the judgement of the
Supreme Court in Rardasani's case uas final in
respect of 1983 eligibility list as that list uas.
specifically under challenge in that case but it
uas not final in respect of the lists of 1984,
1985, 1986 and 1987. The lists of these four ;

years uere found to violate the principle of equali-Cy-

enshrined in Articles 14 and 16 of the Constitution
and were accordingly quashed, uith direction to the

Union of India to recast the lists reckoning

seniority on the basis of continuous length of

approved service.

(3) 1991(1) AT3 (cat) 283 Amrit Lai l/s. Union of
India, Principal Bench, Neu Delhi.

.... .17,
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In v/ieu of Rule 12(2) the Bench declined to

direct the Union of India to give benefit of*

the entire period of continuous pfficiation;

the benefit was confined to the period of

approved service as tiefined in the Ruleso

The Bench has noticed that there was large

scale deviation in the observanceof the

-quota rule. It is on this basis that

instead of directing the Government to prepare

list by applying the quota-rota rulej the

\ Bonch directed counting of seniority with effect

^ from the date of commencement of approved

service,

12, Against the above judgement of the

Tribunal Special Leave Petitions were preferred

before their Lordships of the Supreme Court

along with applications for Interim Orders,

On 30,3,1988 their Lordships directed that the

parties shall maintain status quo and there will

be no reversion.of the petitioners in the meantime,

^ It was further directed that if any promotion

was given that will be subject to the result

of the matter pending before their Lordships,

At some stage of the proceedings their Lordships

felt that there did not exist a seniority

list of Section Officers and therefore they

directed the Union of India to draw up such

a list. This fact is recorded in the Order

of the Supreme Court dated 13,7,1990, Such a

list was prepared and their Lordships were informed

about it. Thereafter their Lordships passed an

Order on 13,7,1990 relfvant portion of which

, , , 1
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reads ae folloua:

"On Warch 12, 1985, a three Judge Bench of
this,Court delivered judgment in two caaea:
(1) Dhararo Pal and Ors. Vs.'Union of India
&Ors. (1385 (3) SCR 271) and (2) H.N.
Pardaaani & Cra etc. Vs. Union of ^ndia i
Ors. (1985 (3) SCR 286). These decisions
related to the working out the Central.. .^

Secretariat Service Rules of 1962 and
dealt with the dispute of inter se seniority
between direct recruits and proraotees in the
Central Secretariat Service. It is not ^
disputed that yhile deciding these cases, J'
this Court took into account the position,
as it is existed upto 1983. In one of *he
Judgments the Court indicated that the

1

Central Gouernraent would do well to streamline

the scheme by reviewj of the rules and

regulat ions in. order: to avoid rancour and

heart-burning in the Officers. Pursuant

to these observations of the Court, on

29th of December, 1904, a set of amendments

were brought to the Rules and the scheme

has been streamlined^ These rules of 1984
I (

December were made effective from Ist of

July, 1985.

Inspite of the decisions of this Court

referred to above, some of the promotee

Officers in this cadre went before the

Central Administrative Tribunal raising a

fresh dispute on what may be said to be

covered, field. The Tribunal had the

handicap of a binding ludgnient in the
field: vet on the basis of materials placed

a

before it. it came to conclusions partly

different from what had been reached by

this Court and renoered a judgement which
• I • • m m - -L »L - - ^

is impugned before us in this oroup of cases,

Lie have heard parties at considerable
length in the month of January this year

1.^.0 '
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and thereaftbr when we aytisfied
f.hat the representation made to this.
r.oLirt o" occasion that thete
existed a seniority list uas perhaps
nnt correct, ue called "r" """"
India to Jiini Iir ^

piiruQse uie ad,iourned the proceedings for
a consid"""*^ '̂'' pRriod of time, it is
nnf disputed that with the assistance
of both the sides su^ '̂ ° ^as now
been drauin up»

Ue have again heard counsel appearing
on the two sid' and even allowed oral

\ arguments to be addressed by an intervenor
in person. This Court has repeatedly
noticed the fact that public Officers are
more in Court than in their offices. Uith
a view to doing complete justice to the
matter and being assured by counsel on
either side and the representatives who
have filled our Court hall that if a seal
be - given to this litigation, our expectation
that Government business shall now be
carried on and not litigation hereafter, ue
have agreed to make this further order
providing certain guidelines for updating/
modifying the list which was drawn up as

0 referred to above.

ue are of the opinion that uith a view
to doing complete justice to the situation,
fhP. December^ 19B4 Rul''« enould be made
nperative from 1.7.198^ instead of 1o7»198l£.
These Rules have now a limited provision
of carry-forward of vacancies to be filled
up by direct recruits and that is a two
year period. The entitlement to aubatantiv©
recruitment to the cadre is on an eight
year period of qualifying service. Entitla?
ment as ouaiified Officers in the field is
one matter and recruitment into the cadre
on substantive basis is another. It may

I
,20.O t 0
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be noted that 20;^ ia jreaerved for the
direct recriiita and the remainder ia

available to the proinoteea.m

t

•1

Ue do not consider it appropriate to

dispose of the inatterl now and leave the
litigant again to come in son^e form.

Therefore, we adjourn these proceedings by ,

two months and require the Union Government

to update/modify the list scrupulously
following every provision of the relevant

rules and the reoulations and^place the

list for consideration of the Court on
I

the adjournment dateJ A copy of the

li«it as prepared may ibe served on counsel
4-

for either side a week in advance so that J

they would be in a position to make their^
representations on that date." (Emphasis,
supplied)

The specific direction of their Lordships was

to update/modify the list scrupulously
relevant

following every provision of the^rules and regu—

lations and to place it beftjre the Court# The ^

updated/'nodified list was submitted to Their

Lordship5along with the affidavit dated 5»9»1990

of.Shri.G.S. Pirzada, Underj Secretary in the
Department of Personnel in which he explained

the position of rules and'the manner in which

the list h'ai^ been prepareb. The list bore the
V I - .

heading "Common seniority list of Section Officers

for the purpose of inclusion in the select lists of
Grade-1 of Central SecrBtar|iat service in accordance
with Regulation S(2)(c)(i) 4 (ii) by implementing
the amendment dated 29.12.11984 with effect from

1.7.19B4." Against this seniority list objections

were filed by certain persons but before these

objections could be disposed of the matter agairi

V . >• *21
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came up before their LordshipsO" 20.8.1991 when
f . • •

' the Special Leave to Appeal was granted and the

case was directed to be listed for final disposal

expeditiously. The Appeals were finally disposed

of by their Lordships by Order dated 18.8.1992.
Material portion of the order reads as follows:

"Accordingly, we direct the Union of India
to finalise the seniority list within three
months from today on proper consideration
of the objections. No promotion to the
post of Under Secretary shall be made
pending finalisation of the list except,
as submitted by the Attorney General, m

\ regard to the Schedi'ied Casres and the
Scheduled Tribes. No promotion so far

> made on temporary basis shall be
until and subject to the decision of the
competent authority in regard to the
seniority list.

If the employees are aggrieved in
manner by reasons of the final list which
will be prepared by the Government, i
will be open to them to challenp the said
list before the Central Administrative
Tribunal. In the event of such challenge,
it will be open to the Tribunal to make any
such interim order as it
appropriate. The Tribunal shall sp iLi- n
of the matter finally as quickly as possible.

13. The so-called final seniority list was

J. issued alonguith Office Memorandum dated 29.1.1993.

In the Office Memorandum the method of fixation of
seniority has been explained. This is the list

which is under challenge in the present proceedings.

1A. In the aforesaid Office Memorandum, it is stated

thus:-

In its order of February 1990, the Supreme

Court had desired that a Common Seniority List

(CSL) of Section Officers (SDa) for purposes

of promotion to Grade I of Central Secretariat

Service be prepared in accordance with

...22/-
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Regulation 5(2)(c)(1) and (ii) of the Central ;
Secretariat Service i(promotion to Grade I 4

Selection Grade) Regulations, 1964 (Promotion :;

Regulations 1964). The Rules and Regulations K
Lixd not explicitly spell out the method, to be

followed for preparing the CSL of SOs. The

inter se seniority of prdmotee and directly
recruited SOs at alliSecretariat level is

i • .

r.€flected in the Eligibility List (EL) prepared
in accordance with Regulation 5(2)(c)(i) ahd(ii)
of Prr..i,:.tioh Regulation^ 1964. Such an

EL was prepared in the year 1983 and was ^
approved by the Supreme Court in Pardasani's

case. This list combined the names of promotee

and directly recruited SOs in a manner which
» • I

reflected the seniority on all - Secretariat
I

basis, of all SOs eligible for promotion in
i

the year 1983. Since the Supreme Court

Wanted the CSL of sOsito be prepared in

accordance with Regulation 5(2)(c)(i) and (ii)
i

of promotion Regulations, 1964, 1983 EL was /

taken as the base after excluding the names

of 66 officers who belonged to the Central
i

Secretariat Stenographers Service. In this
^ ! •

manner, the EL of 1983; became the_base CSL,

This list contained the names of SOs directly
i

recruited through Civil Services Examination

of 1976 (CSE), Scheduled Castes and Scheduled

Tribes directly recruited SOs of CSE 1978 and

promotees from Select Lists upto 1975. It did

not contain the names of general category

direct recruits of CSE 1977 and 1978;

I • 23 • ,
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their number respectively wa8^2''̂ and
SC/ST Officers of 1978 CSE were to be placed
belou the general category directly recruited

SOs of CSE 1977 and 1978. Accordingly# their
names were added to the base CSL, placing them

above the directly recruited SC/ST SOs of

CSE 1978. This brought into existence the

base CSL containing 689 names. To this list

uere added the names of promotees of Select

Lists of 1976, 1977, 1978, 1979,

1980, /1931-- and • T^82. Only

promotees upto 1982 batch had become eligible

for promotion by 1.7.1990 and therefore the

names of promotees of subsequent Eligibility

Lists have not been included as the CSL was
s

required to be updated upto ,1.7,1990 only.

Direct recruits of CSE 1979, 1980 and 1981

have been interpolated at every sixth place

after every five promotees, in accordance

uith the quota rule then prevailing uhxch

uas l/6th for direct and the remaining for

promotion. With effect from 10.2.1980, the

quota for direct *recruits became l/5th and
accordingly direct recruits of CSE 1982 and

1983 have been interpolated at every fift^

place after every four promotees.

15. The Office Memorandum then proceeds to explain

the manner in which the backlog of vacancies in both

the streams has been dealt with. The backlog covers

two periods (i) pre 1.7.1984 and (ii) post 1,7,1984.

Prior to 1.7.1984, there was no provision -gahcticning
V-

the carry forward of unfilled vacancies of any year

V o 0••24(



Jen ii

^ -• .,'f
.j;;' :.'•

-a- /•••>••> .

' V- .

-•'•"• . •

•5-?:?.i

"e.;ie?n:cnr •n|^U•fen^n•Jn;^^n
-s- ,.. •„ ••

:«A.::-J-S:|eM-.-•:;"a:.•: rj®ASS^g^ i® ^

isiifjiifejeiiJ JsiA

•yry. s

Jj,...,. -..
JvJen®,

• -.-i
J. • .....

•'•. •' .'• •

to ^bsequeht years. Uith effectnfrorn that date,
pro^isoiv; i^.«a^ by the drnendnient rules effected
in 1904 whose operation was advanced to 1.7.1984 'V
under the direction of the Supreme Court. m respect
of the pre 1•7-1984 period, iit: isAstated,, as ,ca&that ^
date, there was a backlog of 62 vacancies in the
direct stream comprising 46 at the end of 1982 and --
shortfall of*16 in direct recruitment on the basis
of CSE 1983. In accordance with the. quota then

prevalent, 62 direct recruits were entitled to be

interpolated with 248 (62 x 4) prcmotees. aJo
abolish backlog, 248 prcmotees have been placed

O

/
together in a bunch after the last direct recruit
of CSE 1983. In this manner,' the number of SOs

brought on the CSL swells to 1629.

16, Regarding the post 1.7.1984 period, it is

stated in the Office riemorandum that in the year
1984 there were 30 vacancies in the direct strea^
against which only 21 joined, resulting in a short

fall of 9, The 21 who joined were interpolated
with the promotees in.the ratio of 1 : 4 and against
the shortfall of 9, 36 promotees were placed in a ^
bunch and 9 unfilled vacancies were carried forward.

The Same procedure w^s followed in the years 1985, 1986j
1987, 1988 and 1989. In the year 1985, there were

18 vacancies in the direct stream. Against this,
i '

16 joined resulting in a shortfall of 2. The 16
1

who joined were interpolated with promotees in the

ratio mentioned herein and 8 promotees were placed

in a bunch below them, the two shortfall vacancies
1 «

being carried forward to the next year. In the year

..25.
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19B6, direct recruit v/acancies were 27 ag^nat which
15 joined, resulting in a shortfall of 12. The 15

who joined were interpolated with promotees in the
same manner and thereafter 48 promotees were pla: ed

in a bunch, the shortfall of 12 being carried forward,
to the succeeding year. In the year 1987, recruitment
is in excess of direct recruitment vacancies of that

year; against 16 vacancies, recruitment is of 18.
The excess recruitment of 2 is against the 2 c^rry
forward vacancies of 1985. After interpolating 16 direct
recruits with promotees in the manner mentioned
hereinbefore, 9 promotees have been placed in a bunch
against the carry forward vacancies of 1984 rwhich-being
in the third year have been diverted to the promotees.
The 2 direct pecruits^who joined against the carry

forward vacancies have been placed below the said
9 promotees. The 9 carry forward vacancies of 1984
thus get abolished. The 2 carry forward vacancies
of 1985 also get filled. Now there are no carry

forward vacancies of 1984 and 1985. Now there are

12 direct recruit vacancies of 1986 only. In 1988
also, recruitment in in excess of the vacancies of
that.year, the vacancies being 20 and recruitment
being of 24. The excess 4 were recruited against
the carry forward vacancies of 1986; as already
noticed there was a shortfall of 12 in that year.
The shortfall gets reduced to 8. The 20 who were
recruited against the, vacancies of that year have

been interpolated with prcmotees and thereafter

4 recruited against the carry forward vacancies
1 Tn fhe vEnr 1989, there is nohave been placed. in tne year

excess recruitment, the vacsncies being 23 and
recruitment being of 13, resulting in a shortfall

V 26>« o o
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j'j-pf .1G.: The, list, ends with the juniorn'ost • '

; ipromoteei of 1982, as the batcli of 1982 was the s V

;i68t batch which became entitled to promotion by ,

:\-:r;7.i99o. •k'k'

17. The Office Heroorandum ends with explainino
from . •

the omission, ^the list of the names of promotfeei.
V ., ;

SOs who ha\/e. either , retired; or resigned or expired

before completion of the qualifying service of

eight -years while includingithe names of such officers

in the direct stream. It is admitted that this could

result in some benefit to the promotee SOs.but the

provisional list has not been disturbed as no

specific objection has been received from the

directly recruited sCs.against the procedure adopted.
• . • • • v-v

18. Ue have now to see (1) whether the impugned

list is what it professes to be, (2) whether the
[

said list,has, in fact, Lbeeh prepared in the m^ner

it is claimed to have been prepared, and (3) whether

the assignment of seniority position therein is in

accordance with the rules, regulations and the law./

I :19. The impugned list bears the heading "Common

Seniority List of Section Officers updated to 1.7,1990

for Purpose of Promotion to grade I of CSS.,..."

The question for consideration is whether the impugned.
anlist is. a seniority list or/eligibility list.

. V
A seniority list is a permanent document. It contains

the Barnes of all persons belonging to a service or

holding a post in a particular grade at a particular

point of time. jo this list, additions are made
V. ^

when appointments are made from time to time, either

I ...27.
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through direct recruitment or by promotion. The

nature of the document, houever, remains permanent.

AS against this an eligibility list is not a permanent
document. It is prepared to identify persons uho are

eligible to be considered for appointment to the

higher post or service. Once appointment is made

to that post or service, the list becomes redundant.

The eligibility list is, therefore, temporary in

character.

20. Aservice rule may require a qualifying service

for eligibility to be considered for promotion.

Aperson although senior uill not find his name in the
eligibility list if he has not put in the requisite

number of years in the ^rade or service. Aseniority

list cannot, therefore, be equated with an eligibility

list. There may not be any distinction| between a
)

seniority list and an eligibility list where no quali-

fyino service is prescribed for eligibility to promotion
to the higher post. In such a situation, a seniority

list can be treated as eligibility list also and

vice-versa.

21. In para 15 of the office memorandum, there is

reference to completion of eight years* qualifying

service. From this, it is apparent that the rules

relevant to the post in question prescribe a minimum

qualifying service for eligibility to promotion to

the higher post. Accordingly, in the case on hand,

the distinction between seniority list and eligibility

list will have to be maintained.

. o .28
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22. That the impugned list is not a seniority list
is apparent from its title also. It uses the expression
"for purpose of promotion'to grade I". Obviously the
list.has been prepared keeping in uieu the criterion '
of minimum qualifying service. . Those who do not fulfil
the criterion have been excluded.

23. In vieu of the above, we are of the opinion that
it IS a misnomer to describe ;the impugned list as a

seniority list. It is only an eligibility list.

I ' 1 ' . • . ,

24. There was some argument at the Bar that the\^r

assignment of seniority in the impugned list is- not

in accordance with the profession made in the office

memorandum. It is not necessary to go into this

question as the validity of the list will depend on : ' ;
ansuer to the question whether it has been prepared in

accordance with the rules, regulations and the lau or /

otherwise. If the answer is in the affirmative, it; will .
have to be confirmed even though it is contrary t^" •
the profession. Similarly, it may have to be quashed

if the answer is in the negative even though it has been

prepared in accordance with the profession made in the^

office memorandum. Ue may accordingly proceed to

consider the rules, regulations and the law. i' V

25. The Central Secretariat S|arvica (CSS) of which

the posts of Section Officer a]nd Under Secretary are

constituents is governed by th;e Central Secretariat

Service Rules, 1962 (Rules) mentioned hereinabove. . >

A brief reference to the Rules and the Service has been

made earlier. A detailed examination may now be made

of both. , I : ,

• ••29 .



\

H.

29

26. The compoaition of the Seruice is TOntioned in

Rule 3 of the 1962 Rules. Broadly, the Service is
classified into too groups - (l) Cehtral Civil Service
Group 'R' and (2) Central Civil Service Group 'B'
Pliniatarial. Group 'ft' includes tup grades - (i)
Selection Grade and (ii) Grade I. In the foreier are
included the post of Deputy Secretary to the Government
of India and equivalent posts, and. in Grade I are
included the post of Under Secretary to the Govarnmant
of India and equivalent posts. In Group 'B' are
included - (i) posts of Section Officers' Grade and
(ii) ftssistants' Grade. Sub-rule (3) declares the
posts in the Assistants' grade as non-garetted and
the remaining posts as gazetted. Rule 4 lays doon
that there shall be a single combined gradation list
in respect of officers of the selection grade and
grade I for all the ministries or offices specified in
column (2) of the First Schedule to the Rules, and for
the officers specified against such ministries or

offices specified against such ministries and offices
in column (3) of that Schedule. The First Schedule
contains names of ministries and offices to whom the

Rules apply. From Rule 4 it is apparent that for
officers holding Group posts there has to be a

single gradation list irrespective of the ministry or

office they may be posted in. In other words, the

gradation or seniority list of Group officers is

maintained at all-Secretariat level. Rule 5 provides

that a separate cadre in respect of the Section

Officers' grade and ftssistants' grade shall have to be

constituted for each ministry or office specified in

e • ,3 0 a
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column (2) of the First Schedule and all the offices

specified against such ministry or office in column

(3) of that Schedule, and officers of those grades in
each cadre shall be borne oh a separate gradation list

draun-up for that cadre. From this it follows that

after recruitment to the Central Secretariat Service, '
the officers are allocated to various ministries and ,

their subordinate offices apd the officers allocated
j

to any ministry and its subordinate offices constitute

a cadre separate from the rest and for this cadre,

a separate gradation list is; to be drawn. In other

words, the seniority of offi|cers of Group 'B' post/ •.' /
is cadre-wise or minist ry-ui;se . The term"cadre"

is defined in Rule 2 (e) to Imean, "the group of posts
in the Grades of Section Officer and Assistant in ahy '̂ ^

of the Flinistries or Offices| specified in column (2) ^ :

of the First Schedule and iniall the Offices specified->

against such Ministry or Office in Column (3) of that^

Schedule." The term "Ministry" is defined in R^e^

2(m) to mean, "a Ministry injthe Government of India "/0 5
I . , • . • 0,.'4•••and includes a Department ofja Ministry or other Office

specified in columnl(2) of tljie First Schedule." T>^
term "Grade" is defined in Rule 2 (k) to oean, "any ,

I • j "... *
of the Grades specified in rule 3." the term "Cn'm^n

seniority list" has bean defined in clause (hh) as

follows

I • •..

" "Common seniority list!" in relation to
any Grade means the seniority list of
officers of that Grade serving in all
the cadres specified injthe First Schedule
as on the appointed day |and revised from
time to time in accordance with the
regulations to be framed in this behalf
by the Central Government in the Department

I • . 0.- ;̂ 01000 •
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of Personnel and Administrative
Reforms in the Ministry of Home
Affairs."

In vieu of these definitions and the position of rule

discussed herein it may be said that while seniority

of officers of Group *A• is determined grade-wise,

that of officers of Group *B' is determined cadre-wise

Since the post of Section Officer falls in Group 'B*

it is apparent that the seniority list of Section

Officers is also required to be iraintained cadre-wise

and not grade-wise,

^ 27, Recruitment to Section Officers' grade is dealt

with in Rule 13 (l) which reads as under s—

f"

"(l) One-sixth of the substantive
vacancies in the Section Officers'
Grade in any cadre shall be filled by
direct recruitment on the results of
the competitive examinations held by
the Commission for this purpose from
time to time. The remaining vacancies
shall be filled by the substantive
appointment of persons included in the
Select List for the Section Officers'
Grade in that cadre, ^uch appointments
shall be made in the order of seniority
in the Select List except when for
reasons to be recorded in writing, a

^ person is not considered fit for such
- appointment in his turn,"

Uith effect from 19,2,19.b2, the term "One sixth" has

been replao^by the term "One fifth". The term

"Select List" has been defined in Rule 2 (q) as

follows ;-

" "Select List" in relation to the
Selection Grade and Grade I or the
Section Officers' Grade and the
Assistants' Grade means the Select
List prepared in accordance with the
regulations made under sub-rule (s)
of rule 12 or under the regulations
contained in the Fourth Schedule, as
the case may be,"

• o ,3 2,
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Rule 2 (q) itself does not prescribe the method of

preparing select list* F^or that Fourth Schedule to

the Rules has to be consulted and the regulations

framed under Rule 12 (4). Rule 13 (2) deals with

filling of temporary vacancies in the Section Officers*

grade in any cadre. It provides that such vacancies

shall be filled by appointment of persons included or
I '

approved for inclusion in the select list for the

Section Officers* grade in ^hat cadre. It also provides

that cth.e vacancies remaining unfilled thereafter shall
' • • j '

be filled in equal proportion from amongst the officers

7of the Assistants' grade who have rendered not Iss^s

than eight years' approved service in the grade and
!

are uithin the range of seniority on the basis of

seniority subject to the rejection of the unfit and

from among the officers of the ftssistants* grade in

that cadre with the longest period of continuous

service in that grade on the basis of length of

service subject to rejection of the unfit. Sub-rule •

(5) lays down that for the purpose of sub-rules (I) and
(2) a select list for the Section Officers' grade

shall be prepared ancj the saime may be revised from /
time to time. The procedure for preparing and revising

the select list, it is stated, shall be as set-out in '7

the Fourth Schedule, Althouph Rule 13 reserves
one—sixth or one-Tifth of substantive vacancies in

1 . " •

Section Officers' grade to be filled by direct
specifically

recruitment, it does not/provide that unfilled vacancy

or vacancies shall be carried forward to the subsequent! ,

year or years

• • ,33 ,
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28, Rule 12 deals with recruitment to selection grade
and grade I. Sub-rule (2) provides that "Uacancies
in Grade 1 shall be filled by promotion of permanent
officers of the Selection Grade uho have rendered not

less than eight years' approved service in that grade,,0.

and are included in the Select List for Grade I of the

Service prepared u^nder sub-rule (4) ," Second proviso

to this sub-rule lays down that "no person included in

a later Select List shall be eligible to be appointed

to the Grade until all officers included in an earlier

Select List have been appointed," The third proviso

mentions, "if any person appointed to the Section

Officers' grade is considered for promotion to, Grade I

under this sub-rule, all persons senior to him in

Section Officers' Grade uho have rendered not less than

six years' approved service in that grade, shall also

be considered notuithstanding that they may not have

rendered eight years' approved service in that Grade;

provided that the aforesaid condition of six years

approved service shall not apply to person belonging to

the Scheduled Caste or Scheduled Tribes," The term

^ "approved service" which has been used in Rule 13 as

uell as in Rule 12 has been defined in Rule 2 (c)

as follous i-

" "approved service" in relation to any
Grade means the period or periods of service
in-that Grade rendered after selection,
according to prescribed procedure, for
long-term appointment to the Grade, and
includes any period or periods during
uhich an officer would have held a duty
post in that Grade but for his being
on leave or otherwise not being available
for holding such post."

,, ,34 I
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This clause u!.© two expressions - "duty post" and
long-term appointment". The former has been defined

in clause (j) and the later in clause (1) of Rule 2.
These clauses read as follous

"(j) "duty post" in relation to any
Grade means a pernanent or temporary
post of that Grade and shall, in
relation to Grade I and the Section
Officers* Grade, include the posts
specified in columns (2) and (3)
respectiv/ely of the Second Schedule
in respect of the offices specified
in column (l) of that Schedule;"

"(l) "icng-term appointment" means '
appointment for an indifinite period
as distinguished from a purely tempo
rary or ad hoc appointment, like O
appointment against a leave or other^
local vacancy of a specified duration;"

Sub-rule (2) (a) of Rule 12 deals uith filling up of
vacancies in Grade I by members of the Scheduled Castes

and Scheduled Tribes through limited departmental •

competitive examination to be conducted by the Unicn

Public Service Commission. :Sub-rule (3) lays dS»n -
that substantive appointments to selection grade

grade I shall be made in the order of seniority of

temporary officers of the respective grades except^heh
for reasons to be recorded in writing, a person is ^npt A

considered fit for such appointment in his turn.

Sub-rule (4) contemplates preparation of select list-^A '

for the selection grade and jgrade I , Such list may be^A

revised from time to time. |The procedure for preparing .

the select list may be prescribed through regulations- VAv

made by the Central Government in the Department ofj^^/A A

Personnel and Administrative Reforms in the Ministry A "A;

of Home Affairs. The proviso to the sub-rule requires

f* •'
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I _
consultation with the Utjiion Public Service Commission

while prescribing the regulations and also uhile
finalising the select list. Sub-rule (s) deals with
appointment against temjporary vacancies,

I

29, Rule 13-A deals with recruit rent to Section Officers'
and ftssiatants' grade oh ad hoc basis. Rule 14 provides
for filling substantiuel uaoanciee on temporary basis.
Rules 15 and 16 deal with probation and confirmation
respectiuely, and Rule U deals with discharge or
reversion of probat ione|rs. Rule 18 deals uith
determination of seniority. Sub-rule (1) of Rule 18
providee that relative iseniority of meciters of the
Service appointed to ,i|y grade before the appointed
day shall be regulated |by their relative seniority
aa determined before tljiat dey. The term "appointed day"
has been defined in Rule 2 (b) to mean, "the date on
uhich these rules comej into force." (Accordingly,
sub-rule (l) deels uith determination of seniority of
officers appointed to fny grade prior to the enforcemant
of the 1962 rules. Sub-rule (3) deals uith determination
of seniority of officers appointed to any grade aftor
the appointed day. Cljause I of sub-rule (3) deals uith
determination of senic}rity of officers belonging to tho
selection grade and gjjade 1 uith uhich ue are not
ooncerned. Clause U Ideals uith determination of
seniority of Section pfficers' and Assistants' grade.
It provides as folloue S-

I

"11, SECTION OFFICERS' AND ASSISTANT'
GRADE j

(i) Permanent Officers, —(a) Direct
recruits shall be ranked inter se in the
order of merit in which they are placed

.,36
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at the competitive examination on the
results of which they are recruited,
the recruits of an earlier examination
being ranked senior to those of a
later examination ;

Provided that the seniority of
persons recruited through the Compet
itive examinations held by the
i-ommission —

(i) in whose case offers of
appointment are revived
after being cancelled, or
Uho are not initlelly appointed
for valid reasons but are
appointed after the appointment
of candidates: recruited on the
basis of results of the subse
quent examination or examinations.

Cnnfi ""ay be determined by theCentral Government in the Department of

tn appointed substantieelvto the Grade from the Select List et.m.

to%'L''%" interae acco"in9to the order .n uhich they are so appointed. ,
(c) Th^relatiye seniority nf direct

^Craar^an^rsohs I^SnjSETva1v

(ii)

recruits

tft-t

?^£2i2i^.ti£lL^^Provi-sT-ons-iS3e fhtfTis beTTaTf m tne t-ourfch sj^uTR"
(ii) Temporary or Officiating Officers —

and shairre^r '"of^ded; in the Select List \canu snail rank senior tn all ^

officers in the Grade uho shallin the order in uhich tKey%?a app^Lad^?pr"
long-term appointment to the Grade ♦

Seiec?7ilf Wh

(Emphasis supplied)

Sula 16 is a comprehensiee rule for determination of '
seniority of all members of Central Secretariat Service
Clause II (i) (c) of sub-rule (S) deals uith
determination of relative seniority of direot recruits

if.

• ♦•37,
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to a grade and persons substantiuely appointerT'to the
grade frorr the select list.. Rule 1B itself does not
lay down the procedure for determination of such
seniority. It provides that the determination shall
be made in accordance uith the provision contained

in the Fourth Schedule, Fourth Schedule contains

regulations for the constitution and maintenance of the

select lists for the Section Officers' and Assistants'

grades of the CSS, Regulation 2 provides that

additions to the select lists for the Section Officers'

grade in any cadre shall be made in such a rranner as

the cadre authority may determine from time to tins

keeping in vieu the existing and anticipated vacancies

so as to ensure that one person each by rotation is

included from out of the categories of persons mentioned

in clauses (a) , (b) and (c) of regulation 2 (l). In

clause (a) are mentioned officers of the Assistants'
grade uho have rendered not less than eight years'

approved service in that grade and are uithin the

range of seniority, in the order of their seniority,

subject to rejection of the unfit. The proviso to

this clause lays doun that if any person appointed

to the Assistants' grade is considered for promotion

to the Section Officers' grade in any cadre under the

clause, all persons senior to him in the Assistants'

grade in that cadre uhc have rendered not less than

five years' approved service in that grade shall also

be considered for promotion notuithstanding that they

may not have rendered eight years' approved service

in that grade. The requirement of five years' approved

service is, houever, dispensed uith in respect of

o *,36,
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persons belonging to the s|cheduled Castes and Scheduled
Tribes. In clause (b) are! mentioned officers of the

Assistants' grade with the| longest period of continuous
service in that grade on ail-Secretariat basis and

assessed by the selection committee to be set-up by

the Department of Personnel on the basis of merit as

suitable for inclusion in the select list for Section
I

Officers' grade. Clause (c) mentions persons selected
' I •

on the result of the limited departmental competitive v

examination held by the Commission from ti(re to tin®

in order of their merit. Regulation 3 deals uitl '̂
seniority. Clause (l). of this regulation is ng^,

relevant for the purpose of the present case as it

deals with officers appointed prior.to the appointed •

day. Clause (2) deals with determination of inter se

seniority of officers included in the select list

prepared under Regulation 2, Clause (3) deals uith
assignfnent of seniority between direct recruitsy'^nd

persons substantively appointed to the gracJe from .

select list. It reads as follows

"(3) Direct recruits to a Grade and
persons substantively appointed to the
Grade from the Select List for the Grade
shall be assigned seniority inter se
according to the quotas of substantive
vacancies in ttie Grade reserved for direct
recruitment and the appointment of persons
included in the Select List, respectively :

Provided that persons appointed
substantively in accordance uith the
provisions of sub-rUie (s) of rule 13
to the Grade from Select List in any cadre
in any year, against jdirect recruitment
vacancies for which direct recruits are
not available shall be placed en bloc
below the last direct recruit appointed
in the year irrespective of the quotas
reserved for direct recruits and persons
included in the Select list." (emphasised).

• • •^B •
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This clause uses the term "Grade" and

From this, it uould appear that it lays down principle
for detsrmination of seniority in the grade and not

c o V/0 r

cadre. Grade uo.;ld/all Section Officers posted in
whatever fanistry or office under the Ministry. Thus,

it lays down the principle for preparation of common

seniority list in Section Officers* grade.

30, Regulation 3 appears under the heading "B
Assistant* Grade". At first blush, this creates the

impression that the rule of seniority prescribed
therein relates to the Assistants* Grade and not
Section Officers* Grade. This impression is removed
on a look at sub-regulation(2) which speaks of
Regulation 2. Regulation 2 deals with Section Officers*

\ Grade. Accordingly, tha rule of seniority prescribed
in Regulation 3 covers the Assistants* Grade as also
the Section Officers* Grade. Regulation^ also gets
incorporated into Rule 18(3) II(i)(c) by virtue of the
language contained in the Rules. Rule 23 confers pouer.on the
DepartfTBnt of Personnel and Administrative Reforms in
the fiinistry of Home Affairs to make regulations for
giving effect to the Rules. Rule 25 reserves pouar in
tha department to issue geharalfor special directions to
remove difficulties in the operation of any of the
provisions of the Rules . Rule 25 confers power in the
Central Government in t he Ministry of Home Affairs

(Department of Personnel and Administratige Reforms) to
relax any of the provisions of the Rules with respect to any

^ class or category of persons or posts ,
31 , The above was the position obtaining upto 1 .7,19&'

Uith effect from that date, the Rules and the Regulations

were amended and for the first time specific provision was mai

for carrying forward of unfilled vacancies of one year to

subsequent years. The amendment was made through Notificatioi

No .5/8/80 CS-I dated 29 .1 2 .1 984 . By clause 1(2), the
amendments were sought to be effective from 1 .7 .1985,

However, as already noticed, their Lordships made them

effective from 1 .7 .1984 .

32, The amending Rule adds the following two

provisos to sub-rule(l) of Rule 13:
" Provided that the number of the vacancies

to be filled by the substantive appointment
of persons includdd in Select List for the
Section Officers* Grade in a recruitment year

., • ,40/-V
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in a cadre, shall be Iproportionate to the

nu.d by direct recruitment for that yeaL-f
Prcvided further!that if auffio^enf - ^of Candidates are not available for fillino"Sn*

fo?M^irt vacancies shall be carried
the aama®modro?''racrdU»ant\" be fiaSf" ?Ja

any atill remaining'unfilled ^belonoino^t^^®®*
mode of recruitment shall b^tr!ia?Ei ®r.^° °"®

r •" "s ;
It adda aproviso to sub-rule (2)1 also vhich isJf'oUow.,.

AasistInt"®craSfis'"ctj;aidrTe"""'̂ "'®''to the Section 0ffi«?|. G?!Jfi^'' P""®"""/
this rule all noT. ! Grade in any cadre i^der
flacfof f*. persons isenior to him in the •

r"r"pi:m^?i^^fi "i" '̂"'nslSZZ"'
The Fourth Schedule is also amended.

The proviso to

Regulation (2)(l)(a) ia oubatitute|j aa follows,-

any Person appointed to ^e
to thfi^s considered for promotionto the Section Officers*; Grade in any cadre
under this clause, all persons senior to him
in the Assistants* Grade in that cadre and
belonging to the Scheduled Castes or the
scheduled Tribes who haye rendered not less *
than four years* approved service in that GradW
shall also be considered for promotione a

Aproviso has been added to sub-regulation (3) of Reguiatip^;
3 in the following termst'*

" Provided that persons appointed substanti-vely 1
in tbe Section Officers*! Grade in a particular year :!
against the unfilled vajcancies brought forward frbmSl
previous years shall aljl be placed below the ISei
slot, be it for a direct recruit or for a person!.!

included in the Select Ljist, determined on the t V ,
basis of the rotation of| vacancies between dirSct
recruits and persons included in the Select Lietj 4
in that year, aa illustrated in Illustration-II".

V
...41/. 1
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Jl i Conaequential amendment is additroa^f the word
Q<^ter the word "provided" to the existing provioo to

Sut-regulation (3) of Regulation 3. In this manner, the newly

added proviso becomes the let proviso and the existing provioo

becomes the second proviso. To clarify the manner of

preparing the seniority list^ more illustrations have boon

added.

33. The above position clearly brings out that

statutory rules existed for preparation of common seniority

list of officers in the Section Officers*Grade prior to

1.7.1984 and also after that date. The statement in tho

Office Memorandum, therefore, that " the rules and regulations

do not explicitly spell out the method to be followed for

preparation of common seniority list of Section Officers,°

is, in our opinion, not correct. This is ao infirmity

in the Office Memorandum.

34. The rules discussed above show that the critorion

for preparation of seniority list and merit list or oligibillt

list is not identical. Therefore, one list cannot be

equated with the other. Ue have heM hereinabovs that ths list

attached to the office Memorandum cannot be treated as

seniority list; it can at beet be treated as eligibility

list or select list, in view of the position reflected in

the rules, seniority is not irrelevant in preparing tho

eligibility list or select list. Ue may, theroforo, proceed
to examine whether in preparing the impugned liat, ruloo of

seniority contained in the above statutory rules have

been followed or not. This is necessary because tho

specific direction of their Lordships in the order dotod

13.7.1990 is to follow "every provision of the rolovont

rules and the regulations." But before doing this, it
will be desirable to summarize the position of rulqj^nd

*'S
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35. Rule 13 (1) speaks cf appointment against substantive
vacancies and Rule 13 (2) spea'̂ s of appointment against
temporary vacancies. Thus, rules ccntemplate appointment

permanent as uell as against temporary vacancies,
hile Rule 1j (1) fixes quota for direct recruitment, Rule

13 (2) does not fix any such quota. From this it uould
appear that no direct recruitment can be made against .
temporary vacancies. This conclusion is re-enforced by the
provision contained in Rule 13 (2) uhich prescribes the
manner of filling up temporary:Vacancies. These temporary
-cancies can be filled only byjofficers uhose names appear:
tn the select list. Selpct list contains names of insilers
only and not outsiders. |Clauses ia) and (b) of RuleOl/j'z)
mention insiders uho may;be appointed against temporary

• vacancies. Rule 13 (5) requires| preparation of select list
for purposes of sub-rule (l) as uell Pmr-V ; as uBii as For purposes of sub-
rule (2). The list prepared under sub-rule (1) contains
names of insiders uho may be appanted .against substantive

ncies and also .against temporary uacancies and tHe' lisf
prepared under sub-rule (2) contains narres of insiders
uho nay be appointed against temfiorary vaca ncies. only.

36. Rule 6 (l) speaks of permanelnt strength of uarious. .
.grades of the Service at :the timej of enforceirent of the '

rules. This permanent strength is mentioned in the Third > •

Schedule. Third Schedule mentionb only permanent posts':; '
It does not mention temporary posts. Houever, sub-rule

authorises the cadre authority toj make temporary additions
to a cadre from time to time as it may deem necessary.
In vieu of this provision, a cadre may comprise temporary ^
posts as ueil as permanent posts.; Since the posts created,
under sub-rule (3) of Rule 6 uould be of temporary'nature, =

1 J ' T . • • •

...43.~ • /
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, 1 n hB-^ temporary nature.. uill also oe OT I. r
vacancies in these pcs 3,,3tantive .acancias

^^rvries cannot ce bmSuch vacanci-Bs

.efar«htcin«ulat3 0).
• n the direct recruits

. nf the above discussion, t
,nnad to the po,ota asslgnad to tha.

„U1 hava to be oonf.nad
under Rule " (1). '̂ sams ^ ftppointmant trade
enly promotees will have uithin.the quota
by promotion against a ^,p.availabiUt

Tha rules do contairplata holding
„r at stated intervals. may

.. far tha purpose of direet recruit
of competitive examination
„ant from time to time, .coordingly, it is -ft to tha

ppr tha cadre controlling authority to decide whendiscretion of tne i-ciui.

aPlrect recruitment shall be held. Uhen the said authority
Ueoidas to hold direct recruitment it uill have to asoertair
the total number of substantive vacancies available at that
time, it uilJ then allocate certain humber of vacancies fo;
direct recruitment according to the quota rule prevailing
at that timB. If the Commission sends names to the extent

of the number determined, they uill be appointed. If the
direct recruits in required number are not available and

there is short fall, the unfilled vacancies of direct streai

prior to 1 .7,1984 uill lapse immediately and after 1,7.1984

they uill lapse in the third recruitment year. In the tuo

recruitment years they uill be carried foruard. Prior to

1,7,1984, the unfilled vacancies of direct stream shall be

filled first by promotion of officers in the select list

prepared under Rule 13 (l) and in the absence of such

»».44,
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pro^tion ;orrice„ ii ' v=
.P-Papep..„p,,

b= cp„led f^uard to .p ^ 3haa :,

^^a.aa.a pPpaadp^
. -t-1 .7.1.S. pa.,., ,,,, ° »' in _ ;

: . stpea. at an, ,
, l«nPdiataa, p, tha eloaa or '̂ ali not

""1 Pa; Paptied Pp^pp,, ^-PPUaant, ,Pp, . .:;:v;^
;:, thay will lapae at the thi rt "PPaltoant,; - ^J

:^PTiod pppa^tipna ,, -Pa toTl^Xar''
in the franner nt. vacancies"tanner provided fnr i ^ o •, : y:• .r .i

or in Rule 13(:2) Tkoo- : r- r
niay have to be reverted t ' ' Promotees 7 ;V^

erted , ip rieed be nn f ho '̂ r •-*
diract Paor^ita fpp aoo i t ^ of7'• -0 s4
,n appplntmant agalnat thaip pnpta Vt'̂ a aaantl™ tha, cannot be adjusted • * "
quota . If anv ^ ^he proniotees • >9 - If any ^pncotaa ia not PauaPtad ,t the ti„ pf tb- Ĥ ^̂ ^

,̂ ,«9--nt. be Utn be dea»d to bays bean. aub3tdn.l.X':77
,, -pntad td tba pp3t uttb a,Pac, 0^. ,ba data be .aca^i^il

reversaon. This position is re-infi-.r r< u ^ •-• :•••:
®ri^orced because of the -c,"

pTovision contained in Rnio ic i.- •''-•• '̂S:V nad in Rule 15 uhicb daala witi, pj^addgntj;.; or d^ on ppobation'and pro4taaa p^i^l 7^
_Rule 15(1) saya that audpy dipacf recruit shall ^Uiaiiy'

'"0 yaars* pribation fponi tba data ;
;:j apppirtment and sub-Tula(2) pitovidas tbat| a direct pedi^it"'
; shall, When first appointed to'aggrade, be on

7:^: years from the date of such appoirt'ii^nt vXft
; ;3ub^rule(3) provides for extension as well as curtailnBrttXX

of t he periods me ntioned .in-sub-rules (l )|ahd (2) . Houever, 7

f with regard to extension a limit of one year is fixed beyond.•

,: Which extension cannot be granted. After;.the/third .year,.-'' 7.-

' the-extension can be granted only when it is necessitated ^ 7;

departmental or judicial proceedings against
7 " • ' [ •'

by f easo n o f

i...45/|
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the officer. Select list under Rule t3^2) . is prepared

on the same criterion on uhich the list ureler Rule 13 (l)

is prepared, namely, seniority subject to rejection of the

unfit. In the circumstances, ue are of the opinion that
not

there uill be no justification foixtresting : such prdinoteoe
promoted after 1 ,7 ,1984 . v •

^uho are continuing in Section Officers' grade even after
V-

three years and evjen after direct recruitment has been

held,as substantively appointed,

38, Having noticed the position in the rules as to uhen

an appointment can be treated as substantive, ue may pass

on to consider the method of determining seniority

prescribed in the Regulations, Regulaticn 3 (3) contemplates

determination of seniority betueen direct recruits and

substantively appointed promotees. In other uords,

promotees uho cannot be said to have been appointed

substantively, are excluded from being brought on the
listc

seniority X.. Betueen the direct recruits and the promotees
. r- V

the assignment of seniority is according to the quota

' prescribed in the rules. The question for consideration

is uhether the quota prescribed for direct recruits is

I -Is relatable to the sanctioned strength of the grade or to the
i

I substantive posts available at the tine a direct recruitment

' is held,

39, Neither Rule 13 (l) nor any other Rule obligates the

cadre controlling authority to hold direct recruitment

every year or at stated intervals. When a direct recruitmant

will be held is left to the discretion of the cadre

authority. In other uords, until the cadre authority

decides to hold direct recruitment, it is open to the

appointing authority to fill up all vacant posts by

promotion from the select list. The quota prescribed in

> o 948 b
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Rule 13(1) uiil, therefore, have to be confined to the
nuirber of eubstantiue vaoanciee available at the ti me the
cadre authority, decide, to hold direct reoruitmeht . Out of
the vaoanciee available at that" time, vaoanciee to the.' '
extent of the quota preeoribhd will be reeerved for direct
recruitment . If direct recruite become available to the '
extent of the required number they ivin be appointed, and
in..the eeniority liet their naeee uill be interpolated :';'
uith the promoteee in aooordanoe uith the prdeoribed quota .
If direct recruits are not available in required nunier, . ^
the unfilled vaoancies uill be filled by promotion frpmlV/:
the select list and these promotees luill have to be placed
at the bottom of the last appointee appointed by rotation ;
of vacancies . Whenever a direct reciruitment is held
same, procedure^ will be adopted . Since the rules do not
contemplate carry forward of vacancies before 1.7 .1984,
no slot shall be maintained for direbt recruits on

account of non- availability at the direct recruitment .
his procedure uill have to be folloued till

1.7 .1984 uhen the rule of carry forward uas introduced^. •
^fter 1.7 .1984, t he carry foruard rule uill ha ve to be

enforced in interpolation of direct recruits and promoteesl

df'ficer of the select list jiio is Appointed in post-: / :
1^ .1964 period against a vacancy in the direct strea^^V' ::

.uill have to uait. for a maximum of thtes; recruitment, y^
for commencement of the period =from uhich his senipbity '

ix-ill be counted. His ad hoc appointment uill become^ , .

substantive only from that date. Earlier, he had the

prospect of being reverted.

....47/-
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40, The above is the legal position foV-d^termination aa
' < •

to uhich appointment is substantive and hou the substantive

appointees from both the streams are to be interpolated in

the seniority list, Nou it remains to be decided uhethar

the assignment of seniority in the impugned list is by

follouing the procedure mentioned hereinabove. Admittedly,

in the pre-1 ,7,1984 period assignment of seniority uas not

done in the manner mentioned bereinbefore, In the post-
i

1 ,7,1984 period the assignment of seniority appears to,have

been done in the said manner. However, the incorrect
/

determination of seniority in the pre-1,7,1984 period

vitiates the determination of seniority in the post-1 ,7,1 984

period also. Accordingly, neither the office memorandum

can be sustained ncr the list attached thereto by whatever

name it may be called — seniority list, eligibility list

or select list,

41, A large number of authorities were cited by the
/- • '

learned counsel for the parties, primarily to press the

argument that where the quota rule has failed, seniority

can be determined only by the date of continuous officiation.

These authorities do not require examination as despite the

finding of failure of quota recorded by this Tribunal in

Amrit Lai's case (supra), their lordships directed

preparation of seniority list by following the Rules and

the Regulations, The mode, for determination of seniority

mentioned hereinabove accords with the Rules and the

Regulations, . ^

42, Apart from the above, the law on the subject of

determination of seniority has been settled by the decision

of their lordships in Direct Recruit Class II Engineering

Officers' Association & Ors, vs, State of flaharashtra & Ors,

, •,48,

I
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(MR 1990 SC 16 07). The follbuing principles apart from
others, hav/e^been lai(d doun J-

(1) Once an incunbent isi appointed to'a post
according to rule, his seniority has to be
counted from the date of his appointment and ;
not according ;to the date of his confirmation.
Accordingly, uhere the initial appointwent '
IS only ad hop and nbt according to. rules and
nade as a stop-gap arrangement, the officiation
in such post cannot taken into account for
considering the senitbrity;

(2)

(3)

(4)

(5)

If the initial appointment is not made by
follouing the

; rule but the a

^uninterruptedly till the regularisation of his
.service in accordance uith the rules, the
; period of officiating servicB uiH be counted;

IWhen appointmepts are; made from more than one
source, it is permissible to fix the ratio for

recruitment from the different sources, and if
rulos are framed in this regard they rnjst
ordinarily be folloued strictly;

If it becomes impossible to adhere to the
existing quota irule, it should be substituted
by an appropriate rule to meet the needs of

the situation, ; In cape, houeuer, the quota ^
rule is not folloued continuously for a number
of years because it uas impossible to do so the

inference is irresistible that the quota rule-
had broken doun;

t-'here the quota rule has broken doun and the

appointments are made {from one source in excess
of the quota but are trade after follouing the
procedure prescribed by the rules for appointment,
the appointees should {not be pushed doun belou

the appointees from the ether source inducted

in the service at a later date; and

•''f-

procedure laid down by the : •

ppointee continues in the post

...49.
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(6) Uhere the rules permit the authorities to
relax the provisions relating to the quota,
ordinarily a presumption should be raised
that there was such relaxation when there
is a deviation from the quota rule.

43. On behalf of some of the applicants it was submitted
that the issues raised in the present case stand concluded
by the judgment of their lordships in Pardasani's case
(supra) and they are no longer open to challenge. U is
nou admitted position that uhat' uas under challenge in
Pardasani's case uas not seniority list but only eligibility
list. It appears from the judgment of their lordships that

^ their lordships uere of the opinion that a seniority list
^ should precede preparation of select list because in

preparation of select list, seniority plays an important
role. It may be that the assignment of seniority of the
officers brought in the select list produced in Pardasani's
case also suffered from the defects pointed out hsreinabove,

but that select list has attained finality and no promotions
made on the basis of that list can be nullified, ftll those
promotions uill remain in tact even if the seniority
position of those promotees is altered in the seniority
list uhich may be prepared nou in pursuance of our present
judgment,

44. In vieu of the above, all the Original Applications

are alloued and the Office nemorandum dated 29,1 .1993
/

together uith the list annexed thereto is hereby quashed.
The Central Government uill publish draft seniority list

prepared in the manner hereinabove indicated within four

months from today. Objections against this list may be

preferred uithin one month of the publication of the list,
list

The final seniority^/uill be prepared uithin the next three
V

months. During the intervening period, ad hoc promotions to

V
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Grade I may be made on the basts of the list
: . . ^ annexed toe ffice l*emorandum dated 29.1 igga j

In the appoint .rent /
1" •" '•
the final list in i _ . .

. J"— ^ne publication of
inal list in pursuancss'^of f hoP suanc^of the present judgment. Anv

person uho io a . nny
_ HxcdioenT; judgment. Anv

person uho is fnimH u ^

list uh- h • ° been promoted contrary to the. . be finetised, ehazx be reyerted
cn h noreyerstons

be effected, fbe Goyernment>tn embar. open the

: , bf preparing Select Liat: for promotion to Cra^after finalising thei seniority list, Upt

bPPfcyed in Pardasani.s case Shan re^inm teet
P-otions made from that Ust Shan not be dietor'bed 'bbpite Iteration, of seniority pdsition of-those officers

list ohich yln nob be prepared. There shall be
no order as to costs.

( P ♦ T, Thi
P'tember (A)

ruvengadam )

• Tr'-!ba«^'

s=i,.v

( 3, C, P'bthur)
Chairman


